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CENTRAL ADMINISTRATIVE 1 R.[BUAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO846/20(E3 
M.A. NO. /09/Z003 

Thrusday, 	this 8th 	day of 	JarivaIy 	200 

HGrn itie 5thirri KalldtinD 5itrnti 	MeiriniJ) 
HmitD1e Shri S 	 ber DO 

1. All India Scheduled Castes & Scheduled Tribes 
Rly. 	Employees Association Moradabad Divisitri, 
Op. 	Railway Station, 	Moradabad. 
through its Divisional Secretary 
S, 	Nankoo 	Lal. 

Z. Kishan 	Ll. ..... iii. 
 Sher 	Singh-iI 
 Jai 	Pal 	S.t.ng-L 

 Raj Pal Singh 
 Mahahir 	Prasad 
 Shri 	Pal 

B Si.. ta 	Ra rri 
9. Surinder Kumar-Il 
10, Som Pal Sinqh 

All are working as Driver 	Passenger 
N.Rly. Moradabad. 

(y Advocate 	Sh. 	Yogesh Sharma) 

V E RSU ; 

1 . 	Union of India through 
The General Manager, 
Northern Railway, 
Baroda House, New Delhi. 

2. 	The Divisional Railway Ma.narc 
Northern Railway, 
Moradabad Divi.siri 
Mradabad. 

(By Advocate: Sh. R,L.Ohawan) 

Respondents. 

(D R' Ui) E R ((WL) 

LL:U a1.ftlLLLi 

Heard counsel for the par tis. 

2. Aopiicant No.1 is the All India S.C. 	and S.F. 	Railway 

Employees Association Moradabad Division and Applicants go.. 

2 to '10 are working as Driver Passengers, Northern Railway, 

Moradabad who have filed this OA seeking implementation of 

the order of Railway Boards circular dated 21.11.2002. 
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J.. Learned counsel for applicant submits that this 

circular has been implemented in all the Divisions except 

Moradabad Division. 	Recently G.M. Northern Railway has 

w r i t t e n a letter to ORM, Moradabad Division, a. copy of thie 

same has been placed on record 9  wherein DRM, Moradabad 

Division has been asked to give compliance report rerthnç 

action taken with regard to the implementation of the 

circular dated 21.11.2002. 

Learned counsel for respondents submi.ts that 

respondents have some difficulty in implementing the orier 

as because a Contempt Petition bearing No. 199/2002 has been 

filed before the Allahabad Bench in GA 301/1998 and the 

rsgondents will implement the order only after the 

decision of the Allahabad Bench of the Tribunal i 

available. 

We have given our anxious consideration to the rival 

contentions raised by the learned counsel for t he pa .... 

6, 	CP No. 1 99/2002s total 	on a different point and as 

such there is 	hurdle &orA implementing the order 	passec 

in GA. Accordingly 9  respondents are directed to implement 

, 
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the order passed by the GM/(Annexure A/I ). 	However 

it may be subject to any judgement pending decision on the 

same issuef. 

(Ku dip 'ingh) 

Momber(A) 	 Member (J 
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